IN THE INCOME TAX APPELLATE TRIBUNAL
PUNE BENCH “SMC”, PUNE

BEFORE SHRI R.S. SYAL, VICE PRESIDENT

AT d<T 7. / ITA No.1206/PUN/2018
f9reTeor 99 / Assessment Year : 2014-15

Shri Mangilal Mohanlalji Vs.  ITO, Ward -7(4),
Kumavat, Pune
Sr.No.82/3A, Parande Nagar,

Dhanori Road,

Near Marathi School,

Pune — 411 015
PAN : BDOPK7235D

(Appellant) (Respondent)
Appellant by Shri Kishor Phadke
Respondent by Shri Rajesh Gawli
Date of hearing 20-02-2019

Date of pronouncement  21-02-2019

<9l / ORDER

PER R.S.SYAL, VP:

This appeal by the assessee arises out of the order
passed by the CIT(A)-5, Pune on 16-04-2018 in relation to the

assessment year 2014-15.

2. I have heard both the sides and perused the relevant
material on record. It is seen that the 1d. CIT(A) has passed
the order ex-parte qua the assessee. The Id. AR submitted
that the CIT(A) did not give proper opportunity of hearing and

decided the appeal ex parte. In view of the foregoing facts, I
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am of the considered opinion that the ends of justice would
meet adequately if the impugned order is set-aside and the
matter i1s restored to the file of CIT(A). I order accordingly
and direct the 1d. CIT(A) to decide the appeal afresh as per law
after allowing a reasonable opportunity of being heard to the

asseSssec.

3. In the result, the appeal is allowed for statistical

purposes.

Order pronounced in the Open Court on 21* February,

2019.

Sd/-
(R.S.SYAL)
IuTedel/ VICE PRESIDENT
0T Pune; [a97% Dated : 21* February, 2019
AT

areer FY gfaferf s@fT / Copy of the Order is forwarded to :

1. grfi=refi / The Appellant;

2. yeadT / The Respondent;

3. 3EHR HGad(3(UleT) /

The CIT (Appeals)-5, Pune

The Pr. CIT-4, Pune

el gfafafer, srarere srdfteft=r sreeor, qor “SMC” /
DR ‘SMC’, ITAT, Pune;

6. TS %15 / Guard file.

et

SMRLATIATY BY ORDER,

/l True Copy // Senior Private Secretary
B YT 3HfAHROT GOl / ITAT, Pune
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